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1. Al ingia custonrte Uttricere (Uirect,
Recruit Appraisers) Aggod¢iatiom v ¥
naving ottice AL New Custom House ,
Baltarg Mumpai 420U 038 Tnrough itst
secretary GeneratTravingra Kk vase, ...
empioyeqa as Appraiger at New' - 7
custom House, Ha'l larg tsLate s
Mumpai - 400 LB e
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Z.  Buonir Kumar M ratety
Appraiser in the Jurisgicticnwse:
ot New custom Houge, "Hartarg+«Eetate, -

4. G.V.Reagay,
workxing as Appraiser-in the ..
Jurisgiction ot New Custom Houge, v~
gaitarg estate, Mumbati.

4. shri K.K.S5rivastava,
worKking ag Appraiser at Alrs
carge comptey, Mumnai. :

st o .. Applicante
-

1. uUnion ot inaiall through the .
secretary (Hevenue?!, Ministry ot
Finance, bepartment ot Hevenue,
North dlock,

Mew Delhi — 1TU QUYL ™

2. the Chairman., .
central doarg-g¥ Excise-ang custome,.
Morth HiocK, New Lelhi-11U QU1 - E

2. secretary, Uepartment ot- ..
Fersonne! & training, o
Minictry ot personnet, Puptic.
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Hovernment ot Lhaia,
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4. ine segretary, All ingia- .
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5. K.A.Shaikn, Appraiser,New- .
custom House, Haltarg kstatfios
Mumbai.
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6. Fateh Singh, Appraiser, New -
Custom House, Ballard Estate,
Mumbai.

7. Anil Kumar Sahay, Appraiser;

New Custom House, Ballard
Estate, Mumbai.
8. Smt.M.S.Kulkarni, Appraiser,
New Custom House, Ballard
Estate, Mumbai. ... Respondents

By Advocate Shri V.D.vadhavkar for

shri M.I.Sethna for Respondents 1 to 3.

shri M.S.Ramamurthy for R-4 to 6.

(ORAL ) (ORDER

Per Smt.Shanta Shastry, Member(A)

None is present for the applicant. We have
proceeded under Rule-15 of CAT Procedure Rules to d{spose of
the OA based on available pleadings.

2. The applicants by the present OA are assailing the
1mpugned éeniority 1ist dated 28/2/2000 and have prayed for
permanently restraining the respondents from giving effect to
the impugned seniority list.

3. Earlier OA 574/99 was filed by All India Customs
Appraising Officer”™s’ Federation & Ors. before this Tribunal
challenging the all india seniority of the Customs Appraisers
Group ‘B’ circulated vide letter dated 13/1/98. The Tribunal
after hearing set aside the earlier impugned seniority 1list
of 13/18th-1-1998 and had held that the inclusion of 57
direct recruitees officers at Sr.No.1044-1100 in the impugned
seniority list was unjustified and not called for. A
direction was given to respondent nos.1 and 2 to revise the
seniority 1ist of Customs Officers Group ‘B’ strictly in
accordance with the rules of 1986. Accordingly in pursuance

of  the aforesaid Jjudgement, the respondents have now
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published the seniority l1ist as on 28/2/2001. This judgement
of the Tribunal has been challenged in the High Court of
Bombay according to the learned counsel for official
respondents and the High Court vide order dated 4/2/2002 have
stated that they are not inclined to grant any interim relief
at this stage. However, it has been directed that any
promotion 1in pursuance of the seniority list prepared as per
the decision of the Tribunal shall be subject to the final
décision of the Writ Petition.

4. " The Tribunals judgement is neither stayed nor set
aside by the High Court as yet. Therefore it is binding on
us. In the light of this, the present OA is not maintainable

and is dismissed accordingly without any order as to costs.
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(SMT.SHANTA SHASTRY) (ASHOK| AGARWAL )
MEMBER(A) CHAIRMAN
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